
CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH CUTTACK 

O.A.No. 487 of 2012 
Cuttack, this the 29"  day of June, 2012 

COR AM 
THE HON'BLE MR.C.R.MOHAPATRA, MEMBER, (ADMN.) 

And 
THE HON'BLE MR.A.K.PATNAIK, MEMBER (JUDL.) 

K.Rupendra  aged about 42 years. S/o.LateK.Sanvasj,4t 
GobindpurpO..Sjira}a\/ ia-Girisola,pSGojantra Dist. Ganjam. 

Suresh Barala, aged about 38 years, SIo.Late BideiBarala, At-Fiadja 
P0. Cortala. Via/Ps/Dist.Jagatsingjipiir.  

3. 	
Yogendra Ghadei, aged about 50 years, S/o.Ananda Chandra Ghadei. 
A UPO.Arnarakhuda, Via-Banamalipur, PS.Balipatua. Dist.K1i't  a. 
Satriighan Das, aged about 40 years, /o.Bahindra  D&s, At-
Saradeipur, Po.Biranilakani.Iiaptr, V ia/PS/fist. Kendrapara. 
Rakhaj Chaudra Lenka, aged about 38 years, S/o.Bliaskar Lenka. n- 

Dist.Pnrj, 
[All are presently workmg as Casual Labourers in the Oflic' of 
Principal Accountant General (A&E). Orissa, Bbu1aneswar1 

...Applicants 
By 	pratitjoijer: 	 N. %1.Rout, Cou.i 

-versus- 
of india represenied through its ComDrofler and A udii o 

General, iO-BahadursahaMarg. New Delhi-hO 124. 
2. 	Principa Accountant General (A&F), Orissa, bhuhanewar, 

Khurda-753 00], 
i. 	Senior Deputy Accountant, 0/0. the Principal Accoiau 114 

, 

(A&E), Orissa, Bhubarieswar, Disi, Khurda.'753 001. 
I, 	Senior Audit Offlcer (Adma,), 0/0 the Principal Accounlant Gen., 

(Cvil A udit), Orissa, Bhubaneswar. D;t. k1111rda-73 001. 

.Rcspond ';j 
By legal practitoner:I1r  U.B.Muhapatra  SSC 

.&iseflt (on acconuy,ocjai ion) 

ORDE 

Ileai'd Mr.D,P,Dhaisamanta  Leai'ned Comsel foitbc 

Applicants both on OA se also on MA No. 571of 2012 filed b, he 

Applicants seeking permission to prosecute this OA. jointly. Mr. 

U.B.Mohapatra, Learned SSC who has received copy of this O s 

also MA on 28-06-2012 is absent (on aceonnuodation) today. En 

1' 



iew of the facts stated in the OA as also in the MA, prayer made 

in the MA is allowed and is accordingly disposed of. 

it is seen that this OA has been filed by FIVE 

applicants who have applied as against 98 (horizontal reservation) 

and 10 (vertical reservation) vacancies for appointment to the 

posts in PB I under the Respondents pursuant to the 

advertisement at Annexure-A/2. Their contention is that they were 

called for interview and final result of the recruitment containing  

110 names (excluding the name of the Applicants) was published at 

Annexure-A/4 dated 26th April, 2012. List of Casual Laboures  who 

could not find place in the final merit list (at Annexure-A/4) for 

want of vacancies in the respective categories has been at 

Annexure-A/5 dated 2nd May, 2012 in which the name of the 

Applicants could find place. Being aggrieved by their non-selection 

and selection of others, they have approached this Tribunal in the 

instant OA in which they have prayed as under: 

"8.1. That direction to be issued to the 
Respondents 	include the applicants infjj 
result of MTS recruitment published on ?64 'O1 2 
(Annxure-A/4) 

8.2. That direction may be issued to the 
respondents to apnoint the applicants in respective -- 
suitable post of PB-i; 

8.3. And further It pleased to pass any 
order/order(s) as deem fit and proper to give complete 
relief to the applicants." 

I, 

L 



1 
By way of ad interim order, they have sought the 

Collowing reliefs: 

"Direction be given to the respondents not to 
disengage the applicants and allow the ppcants to 
con6n-ue 	 of the oinif 
application." 

On perusal of records we find that while making 

references the applicants have made certain comments in regard to 

the order passed by this Tribunal in OA No.374 of 2009 but 

without enclosing copy of the said order to this OA. In absence of 

the records pertaining to the above OA, we are unable to 

appreciate the relationship/relevance  of reference and comments 

made thereon in the context of the prayer made in this OA. In 

view of the above, we are prima facie not satisfied that this OA to 

be a fit case for admission without hearing the other side. Mr. 

U.B.Mohapatra, Learned SSC is absent on accommodation till 

July, 2012. Hence on the consent of the Learned Counsel for 

Applicants this OA is fixed to 501 July, 2012 for giving detail 

consideration on the question of admission. Registry is directed to 

list this matter on 501 July, 2012 along with thOA 

Mr. Dhalsamanta, submits that the applicants are in 

apprehension of their disengagement from casual engagement and 

at least till 501 
July, 2012 necessary protection may be granted to 

the Applicants. Considering the submissions, while fixing this ease 

I 



to 5 July, 2012 we direct the Respondents thathe applicants 

are in casual engagement they should not be disengagti11 5th July, 

20i 

As requested, copy of this order be sent to the 

Respoiidents 3 and 4 by special messenger at the cost of the 

Applicants; for which Learned Counsel for the Applicants 

undertakes to deposit the cost of the special messenger in the 

Registry. 

Merr (Judicial) 	 Mem q 


